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Ten ¥ e e out of the violent, clash at
Lk S 1l Singh College on August ﬁ,m
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PROVIDING BETTER IRRIGATION FACILITIES,
ORDER, IN CONNECTION WITH ETC.
ELECTION OF STUDENTS' UNION OF
TEE UNIVERSITY oF DrLHI,
oft W were (YY) @ SaTeRa,
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the duty of the University authorities, TeETe & OE ¥ ey Ay g 7 ary
g:itrrﬁlhém!::;ummtraﬁor; and the qeay e TG, S Iyt :"G‘_'ﬁ' =
ent tp ensure that .
members of unions contest, canvass T G4 FT T QAal & gt G § |
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However, there are disconcerting re- -
ports of violence and intimidation and LIRS I {ﬂ'lf @ﬂT Wt wfer a !
even an apprehension a"cut booth
-capturing as been expressed,
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A fow dayg back the-e was a vio- gug o waw * fawdr v
lent clash in which even fire-arms §hT F F wrowr fawr ¥ e WA
were used at a college when some .
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of their nominations having been ob-

tajned under intimidation and threart Har e fredr ow W & faedt
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(1) All the so-ealled unopprged ‘"ﬁt | i"iii‘"r W & wroor “i
elections be canceiled and fresh & fog o Sowa i W @ A R
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(2) The Administration should WO PR ZU Al Y W w oo wgld

make adequate arrai.gements on the
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(ix) STEPS FOR REGULAR UNINTERRUPTED
SUPPLY oF LPG REFILLg IN BOmMBAY

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, the ysers
of liquefied petroleum gas (LPG) in
Bombay are facing great hardshipg in
getting supplies of refills. House-
wives have to wait for seven to 20
days in some localities of Bombay and
its suburbs, and the posilicn is worse
in the outskirts of Bombay and in
Pune,

The problem of delay is a regular
phenomenon of Bombay; sometimesg it
is the Hindustan Petroleum users and
sometimes it is the Bharat Gas users
who have to face the difficulties, and
Bombayites are disappointed with this
distribution system.

The Government must immediately
look into this matter and working of
thesg LIP units and reorganize them
so that users get a regular, uninter-
rupted supply of LIP refills,

(x) STEPS TO IMPROVE THE WORKING OF
THE SYNTHETICS AND CHEMICALS
FACTORY AT Bamenry I UP.
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4, 1903 (SAKA) Ord. (St. Res.) &

Customs Tariff (Amdt.)
Bill
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STATUTORY RESOLUTION RE:

DISAPPROVAL OF CUSTOMS

TARIFF (AMENDMENT) ORDI-
NANCE, 1981.

AND

CUSTOMS TARIFF (AMENDMENT)
BILL—Contd.

MR, DEPUTY-SPEAKER: The
House will now take up items 9 and
10 of the agenda together, namely,
further discussion of the Statutory
Resolution moved by Shri Jyotirmoy
Bosu regarding disapproval of the
Customs Tariff (Amendment) Ordi-
nance, 1981, and consideration of the
Customg Tariff (Amendment) Bill
Mr. Jyotirmoy Bosu was on his legs.
The time allotted is two hours. Al-
ready nine minutes have been exhaus-
ted.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): T
think, Mr. Bosu was also exhausted
yesterday.

MR DEPUTY-SPEAKER: 1 think,
Mr, Bosu will not take more than ten
minutes; he will have to go to the



